Statement of Objects and Reasons

Due 1o the heterogencous geographical structure of  the State of
L'tarakhand people living in remore arcas of the Siate lead a difficult life,
Especially the women of the State lead life in adverse conditions, due to
which their standard of living is below from the women of other States, The
wornen of the Stare have not begn able to achicve the expected social,
ceonomic and political slatus and their representation in the public service of
the Statg 15 very 1ess. Therefore in order 10 ensure social justice, equality of
opportunity, improvement in living standards, gender cquality in public
planning etc., a bill is proposad to provide 30 percent horizontal veservation o
ihe women ol the State of Wtarakhand in State services.
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2. The proposad bill tullills the above ohjectives.
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The Uttarakhand Public Services (Horizontal Reservation for
Women) Bill, 2022

[Lttarakhand Bill No:  of 2022
A
Bill

te proside The barizontal resarvation in puablic services and posts n Lvour o
the Waonen citizens, in addizian o cthe oxigting, resereation applicabls in 1he State
anel {or matters connectod therewith or imcidenizl thereto.

Be it eracted by e Ullarakiand Lepeshalive Assembly in ke seventy thicd
weur 0l e Fapublic of India as fotlows:-

Short title and | L. O Thas Acl may be called the Ulierakkand Piblic Services

-

conmencement ' (Hor zontal 1eeservation For Wamen? A, 022

2% 1 snall be decmed o kave come ono Toree an che 1R™

July, 2001,

Drefinitions 2. Ty this Act unless the conest oiarwise reguires, -

{o) *Appoimting Authorty™ o ralaoon o pulslic sorvices wnd
nosls means the Authorily cmpowercd Lo make apoeintmaent 1o
such zervioes and posis;
ALy "“domacile™ mcans coagiboly  oeriteria delernned s
[ieraxkand G0 Mo, 2588420 daed 20
- Moo ber, 2000 or ey ol Doseromerl ovdor in Farce at the

e ol recrunaen;

fe] Phorizonial reservation™ oeans borizondal reservaticn
piven ro wornen cand datee o poblee zeervee and seets as per
Croveorunenl erder wsucd rem lme o ume by the Slatc
Goverarent:

Acy *public serviees and posts” mmeans ke services and posts

Ca oo with the aclans of the State aad also neloses

(o)l owing posls and sorvices:-




| ¢i) Loeal ALy
(i} Clauze (A7 of Svetion 2 of the L taraklapd La-gnorative
Cammities Ao, 2003 0 whick  1ha nolding ol Seete
!fju:w-::mnmnt oot lusy Sha 30 percont of share CHECAL O)

Counmitree

(HY Any Bosrd ar any Corporation or ary lewal Ll
eslab.izhed by avy cenzal o Licarckhand St Ax wheeh i
unger the vwmnership or conteni ol the Sele Crovernoent oo
Cioveriinent company delined i the Company Act, 2013, in

which tac halding of paid up share capitul by <l S s not

| less 1z 51 prrent;

(vl any educationz] sCiotian ander awnarslis ard conual of

the State Government or whict reeaives Lrants o aig [ rhe

“olaried Penmanant dumicile cortificals ol oo S E OWOTIER

Mlale Ciovesimen ibchling a universily sstabliskes Ly or

nler oy At of Stale of Uitarakhand | EXCLITL Ay nsnulion

astablished and admizisizred Ly minority saction soceificed i
I

clavse (13 ol article 30 ol the Constiiuion of il

e) Mwemien candidate” means suck woemer, citizen o Lndi

Aliwe dowreeiiz oF origin is in Latarakhail, bur she lag no

citizen ol India whose demicile of QLRI % uul in Ueral:haned
bul who Ra: oblaived & parmacent domicile e licats in
Itaraiiaad as per the (3.0, Mo, 25/ AL V20T chine 26

MNovember, 2000 or any ciher Governoeol Cipde Falalee o

domicile. for the tizme being ia force,




Réservation for i O D divest reeruiticent in panlic services are Posts, in the

Uttarakdand | wacancies 1o be reeruited, 20 sercent Horizont] ressevalion
domiciled |

ghall be given 1ill 24 iy, 2006 and 30 pereeir afler that in
WO

the Fvour of concerned women cundidames Dermansntly
doricilad o the Seate of Uitarakhsnd.,

|12 In fubliz servizes and posts, ol asnal reseruron Far the
women candidetes comiciied jn the State of Ulliarakhid
beloiging w Scheduled Cavtes, Soeheduled Tribes, Oer
Gacloarmrd O lagaesy, Feonemically wenker secijons end olje-

categurigs shail be in oaccordance  with the  apder of
Llcaralchaod Gevermment in Toree ot oe U T CF reern ey

Frovideo that 0T suitable wamen candidates = nnl
svailable on 1w posts reserved Tur women ©pde- the Sl
servives, those posts shall nol be carricd ol the I
shali be filled with qualiticd male eandidutes o AMINg | tl.e

| order of preficiency of Lhe sane calesor V.
I

% !i':_:l The B Government may, by notitied order 2ileas e !
atld power Jor rezponsibilily tooany Appoindee Authoety or Tivy ol e ar

Kk L".i-]}'l) nsibili r;.

campliance  of empleyee for #isuring the complianes of fw ravisicns of this .
Apt Act,

(2] The State Covernmenl mey, Do nolified onder vesl such
ot or aulkority (o the Appointing Auherly ar of e or
Spooves retzrred dnowab saction €19, e My be neeessary for
clieetive discharging of e responsiki My entrosted Lo Iy
ander sulrsection (17, '

It i comies Lo the notice of the Srale { Fvernment, that zny
L record wamen vundidare cefined in ssb-ssclion (01 of secoian o has
Lewiz acdvarzay attected an account wl non Sunplicice of the

tn

I['I:lwer to call

provisiong ol this Act or the meles made thereunder or (e
Dovernment arders Tssued in Uhis behal® by the Anpointing

Autbony, il may call for such reccrds and ‘ake such ACLLNE A5
WY CONSider necassary.




iner bo fsshe | iy.
iomicile |

|':':'1'hmm : sl by such autherivy or officer and in s noanmer wod

Forihe purposes of horzona) camm 210n p] cvided unde ar Lhis

Acl, o damicile certiticale for w CNeG canpdidaes shall ke

| _ : | alch form as the S Covernman may, by coder, peovicle -

' Provaded 2y the zaid Dhoanicily sErllicaTs shell e
wswed 5y offoer not below e runk of Tahsildar, following
e proper procedure after sa efllly verifving the oIl volavant

ILt|L.‘;.

Pr nlutmu ::nf

il wll [Froseeiton o oiner ILLdE R I..h_-EE"f'IT 3 shal! e epzins

1|

action talen jn Sue Covernmenl op Y persoan. for anythiog waich s in

good Laith gnodl falth done o intended to e dope. - LPLrsEnce ol ths

| Actor rues made thareundear,

| L.nmg ol . & F-' vETY Order made under Scotion 3 and SecCop 4 shatl he Maid,
arders ere, A3 oo as may be, before Sunte Loplslative Arzembly zngl 1he

| orevasioas of sub section {13 of Searon 2IA 0 ke e

! Pradesh Cranaral ©lauses Act, 1904 (a2 anplicable 15 1w 3110
| oF Lttarakhaimgd 1 shul. Apjry as they apply in Fuspect of [

tues dnode by he Sfae Govemnment wader any Ulisrakland

‘ Al
Savings o T The provisions of this 401 shal, natanply wocases iowlkich
| e seleclion  provess  ms heeo tiisted  bofois the

vemlnencement af this Aot and sz cases, deermal to he deon

i sevordanee with e proevisioms of law and Goverenmep:

! arders 33 taey stood belore suoh Comtienesinen:;

P Explavution- For o (b purpases U s sl section e
'selecliog procsss sha'l he decmad o ke initiated, wheie uncer |
relevan! sorvice il Fecreitnen:l is 1o ™ made, on the Larsin

of -

L) wrillen exum ar iptervies GNiy, e wrelllet gxon oe
nlerview, 23 e cngg may b, bas e inicaed, o
(L} batly wiillen enum a4 Hilerview, the wriner sxum s
baen iritiueed.




2) The provisions of <His Acr shall not [ éppl}f_m s

appenimert Lo be made yder *Utiar Pradask |Lescritingrt ol
TResendant of Goverument Serenoyy Drvang o Harness [ules,
1A and *The Dependant of ma- e zoldies ol lndine Arpy
J’ﬂtamnnm. Forces {Permanent Residont of Dittarak barsly on
COmpassiomite bazis o Stace Sorvices Cmplaviment Reules,

KL

)l Stato 'im”wnmr'-nl mm by nul:fi calion n e 0T izl

Ciwrelle, make rules Jor carsyng eul 15 [urpazes of Lhis Agt,

DU A s under thiz At shail ws soon o ey G et they

dre made be aid before State [ sislatare wlile 3t i e wes ATw 0

I’um*r Lik 1y g) Iu. 11,
ules

(hverriding 11,
Eitecty

Hnm-'_-[I'mm'ulmu aiything inconaistent Curewith con 2iaed in
any other Aet er qu:lgmv:nl'i‘hus-,, Order or direeiiong ol anpy
coantg ihe provisions ot this Act, shall be valid and o ffeetive

¥aolidation

uk

Lertain uctions

{1 J"!.-l_,n[nnn dane o purport te be dose or a; 2

sunder Tittsralhangd Goverr mert order g, | dds Trernonnali-te-

22000 -3 0 10200 Dhatad |2 uly 2000 2nd Goverimen! crds;
Mo T9GAMENR[2 2006 Dalsg 24 Jule 2006 raialed o weones
horizortz| ceservation, SNGE 0t Commisneaaiad of Lhis
Aot shall se dzamed o have oean validhy done wader the
Frovisions of this Act,

(23 Every arder of appointment of o PErsOn as a allioer, hudge
and every oider of posting, promotion or trans fer prics i the
Cammencement of this Aot shall be decmed w b vl
ade v the provisions of thiz Al

(31 Beery power esorcized and Tanzron pertorimed  sver,
maner deall with, evvery oceed ngs, ewery ordar, ‘udpsimen:

dacres ar sentapog wased and cvery olhes we Hone Ly ohe
T

erlicer, wdaes price o the commerseienl ol i Aot saall ke
1

cilzened 1o he valicly  axercised, performe:),  des Wit
"undertakon, passed ar dong snder the provisicns ol ks Ag




CPower o Pomove

U ediflicule oy

13,

-

remaving ihe difficly;

| oemiencement o thos A

ITany diMicalics wisas in 2u¥ing eltect 1o tha pro

Act amd s appzas W oW Le MECEENAIY or

WIS

Proseadzd thal no sucl arder shall be Liaide

Capity of a period of two tha
(GA]

vizian el 2
At the Ste Goverrnment may oy noliflzd ardcr, shal] ke
sUch provisions  ned inconsislan wilh the neovisiopn ol tais
spedicm G

afler e

cluis




